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New Delhis this the A7 day of August,2000%]

HON'BLE MR'SRIADIGE,VICE CHAIRMAN (a )%

HON'BLE DR.A.VEDAUALLI,MEMEER (3)

Shri Apil Kun‘an_&garual&;ﬁi

s/o Ship .pyGup taf

Aged about 42 yearsy |

R/o a=2/127, S.33Enclavey

New DelhiZ29;

And working as Draftsman, Gr.T}

under the Director of Civiliany

Personnel Naval Headquartersy

Sena Bhaman%j?

New Delhi JoodApplican £

(By Adwecatas shri SiisiTivari )

15 Union of India
through
Secrs taryy’

Ministry of Defencey
Sou th Blo gkiy
New D=1 hi?
2, Chief of Naval staffy
through .
the Director of Civilian Personneall,

Naval Headquartersy
sena Bhauan'y

New Delhifl

3. Deputy Dirsctor of Civilian Eﬁ@gunnelf

Naval Headquartersy
Sena Bhawany

New Dsl hi oeee .’RBSpondents‘?i
(None appeared)
DROER*

MEsSsRJAdiqasVc(A); -

Applicant seeks refixation of pay as

SreDraftsman uie f 7510583 in the pre.revised scale of

/7




-2 =
Rs,' 1600=2660/= wileiifs 1515186 so that ha doesnot get
less pay than his junier Shri SiMiNidagundi whose pay
was fixed at w2200 p.m. in the scale of RY1600=268%

Consequential bene fits have also bean prayed fori

25 We have heard applicant®s counsal Shri §iisy
Tivari{l None appeared for respondents, although wa
waited for a considerabls length of time® As nons
appeared for respondentsy we are disposing of this
034, after hearing Shri Tivari and perusing the

pleadin gs”'é%

3¢ shri Tiwari has inuvited attention to para
434 of reSpondents*-; reply to the OA in which they

have conceded that applicant superceded Shri Nidagundi
while getting promotion as SriDraftsmany! By
superceding Shri Nidagundi, 2s SrsOrafteman, applicant
becams senior to Shri Nidagundi,and under the
cireumstance has 2 claim to draw pay and allowances
atleast equal to that of Shri Nidagundi ¢ Eagh

month that applicant draum pay less than that of

Sh:]-i Nidagundi gives him a cause of action7 Limi tation,
;f‘ot/\all can apply only in respect of arrears:-," in the
light of the}bnv'ble Supreme Court's decision in

MRTGupta Vss UDI 1995(5)SCALE 29

4, Under the circumstance the OA succesds ang
1s alloved to the extent that respondents are directed
to refix applicantu's pay and allowanees equivalent to
that drawn by Shri Nidagundi with effect from the

date applicant was promoted as Sr.Draftsman on notional
basis with other consequential benefits, but limi ting

actual payment of arrears to 199397 onuardsy as
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this OA itsel f was Filed only on 4i9:97% No costsy

4/({1\.\\1" \\/\: .
R" \ e ,L,/a&?k
MEMEER (3) VICE CHAIRMAN(A)%

‘ Jug/ l




